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O•EN COURT 

CEN'IltAL ADMINISTRATIVE 'IRIBUNAL. ALLAHABAD BENaf 

ALLAHABAD 

Allahabad : Dated this 3rd day of April, 2002. 

. 
• .J ·­•• Original Application No. 318 of 2002 • 

CORAMs--
Hon'ble Mrs. Meera Chhibber, J.M • 

Smt. Poonam Devi, 

W/o Sri Arvind Kumar Srivastava, 

R/o 218, Awas Vikas Colony, 

Mirzapur, District Mirzapur. 

(Sri BS Pandey, Advocate) 

• • • • • • • • Applicant 

Versus 

1. Union of India through its Secretary, 

Ministry of Telecom!Tltlnication Department, 

Bharat Sanchar Nigam Ltd., New Delhi. 

2 . Deputy General Manager(Admn}, 

Bharat Sanch ar Nigam Ltd., 

Off ice of the Chief General :·tanager, 

Telecommunication U.P.(East), Circle, 

Lucknow. 

3. Telecom District ~nager, 
"" 

Bharat Sanchar Nigam Limited, Mirzapur. 

4. Divisional Eng ineer(Admn.), 

and Pla.nning, Bharat Sanchar Nigam Ltd., 

Mirzapur. 

(Sri RC Joshi, Advocate) 

' , 

• • • • • .Respondents 

0 RD ER (0 r a 1) ----------
~Y I-Ion 'ble ~1rs. !1eera Chhibber, J.M. 

In this case t he grievance of the applicant is 

that he has been working ~part time casual labourer 

wit h the respondents from 1-1-1999 continuously and 

de s pite clear dir ection to sent particul ars of the 

part time casual labourers, the a pplicant's particular 
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has not been sent to r e spondent no.2 as a result of 

which the applicant's case has not been considered. The 

applicant has sought the following relief in her OAs-

'i) issue order or direction in the nature of 

Mandamus directing th8 respondent no.3 to sent 
the details of the applicant pursuant to Circular 

dated 16-1-2001, 14-5-2001 amd 28-5-2001 and other 
existing order to the• ·respondent no . 2 with 

r ec ommendation to convert her into the full time 
casual laboure r into the ~nit. 

(ii) i ssue order or direction in the nature of 

Mandamus dire cting t h e r e s pondent no.2 to 

r egul a r ise the applicant by o:>nverting her into 

full time casua l l abourer into the unit concerned 

and pr ovide all the co nsequential benefits 

permissi b l e unde r l aw . 

(iii) i ssue an appropriave order or direction 

vrhich this Hon 'ble Tribunal deems fit and pr oper 

in the circumstances of the case. 

(v) award cost of t h e petition in favour of 
the a pplicant . 

2 . counsel for t he respondents has put in appearance 

and he has no obj e c tion in g iving direction t o the 

respondents to dispose of the r epr e sentation given by 

the applicant to respondent no. 2 on the subject mentioned 

above . 

3 . In v ie't., of above , the OA is disposed of with a 

direction to respondent no . 2 to dispose of the represent-

ation of t he a pplican t within a period of six weeks f r om 

the date of receipt o f a copy of this order and pass a 

r ea s oned and speakin g order thereon co1111lunicating the 

same t o the appl icant. The OA is disposed of with the 

above direction. There shall be no order as t o c osts. 

Member (J) 

Dube/ 
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